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12.10 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FIRING BY POLICE NBAR
Pangmv v Goa

Shri Balkrishna Wasnik (Gondia): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make =a state-
ment thereon:

“Reported firing by police near
Panjim in Goa on the 20th Decem-
ber, 1964, resuiting in the death
of one person and injuries to
many”. ’

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): A
section of Winchmen supported by
Shri Gerald Perriera Union (Com-
munist) had been on strike in the
Port of Vasco since 12-11-1964. The
work was however carried on with
the help of some Winchmen of INTUC
Union. The employers formed a
Winchmen’s Pool as a scheme for de-
casualization of labour. Striking
Winchmen refused to join the Pool.
Some Winchmen arrived from Kerala
on the 20th of December, this caused
a flare-up and women with children
armed with stones blocked all roads
to Vasco and the harbour from 16.00
hours on 20-12-1964. All traffic was
stopped. Men were inciting them
openly and from hiding places. All
efforts at persuasion failed. Tear gas-
shells were used at 17.30 hours to
disparse the crowd and some arrests
were made. This was followed by
stone throwing over Vasco and the
harbour area by the rioters. They
also overturned two cars and smashed
the car of A.SP. who was on duty.
The rioters also attempted to set fire
with kerosene torches to two other
cars. Trains wer help up. 20 police
officers and men, including A.S.P.
and Deputy S.P., were injured
due to mob rioting and stone
throwing. The injuries were on
head, chest, face, legs etc. Six of
them were admitted in hospital as in-
patients and 20 released after treat-
ment. Four police and six private
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cars were damaged as also street
lighting. Damage could have been
much 'more extensive but for police
action. As the situation was getting
out of control, the A.S.P. had to order
firing. Two rounds were fired. One
man was hit on the chest by bullet
and he died. Another man was hit in
the stomach and he died on way to
hospital. The crowd dispersed after
nring. Situwation is now peaceful and
under control. Harbour working has
partially besn resumed.

Government of Goa have ordered a
magisterial inquiry.

Shri Balkrishna Wasnik: In view of
the fact that this kind of incident in
Goa is the first one of its kind during
the past 400 years and in view also of
the fact that the strike was continuing
for over a month and the situation
was becoming explosive, may I know
what action or precautionary measures
Government took to prevent the
situation becoming worse? May 1
also know whether Government made
any serious effort to disperse the
crowd that assembled there by lathi
charge and other methods before
resorting to firing?

Shri Hathi: The question perhaps
involves more than one aspect. First-
ly, he has asked what steps Govern-
ment have taken for the improvement
of the labour situation and prevention
of labour unrest. So far as that is
concerned, the Labour Ministry has
been considering this question and it
has appointed a court of inquiry to
look into the whole matter. So far
as the wages are concerned, it has
appointed a Wage Board which will
certainly look into this question. So
far as the prevention of the unrest is
concerned, the police have taken suffi-
cient precautions.

Shri A. P. Sharma (Buxar): From
the report it appears that there has
been a lot of violent activity by the
people who leq the strikee May 1
know the name of the union that is
responsible for this strike? Before re-
sorting to this strike, has that union
conducted any negotiation or tried to
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secure arbitration on this subject? If
not, what action is the Government
going to take to check such activities
of the union?

Shri Hathi: As I said in the begin-
ning of my statement, the strike was
supported by Shri Gerald Perriera
Union (Communist). The concilia-
tion proceedings actually started on
the 11th. On the 12th they went on
strike. Then they were arrested and
released; again the agitation continued.

Shri A. P. Sharma: What action are
they going to take against the union
activities?

Shri Hathi: So far as the union
activities are concerned, the Labour
Ministry will have to take the action..

Mr, Speaker: Shri Yashpal Singh.

Shri Nambiar (Tiruchirapalli): First
the grievances of the workers have to
be taken before that....

Mr. Speaker: Order, order. I have
called Shri Yashpal Singh.
=t gmow fag (FTFT) - oF\@T
LT ¥ ag 7 foan § fir qei & worgr
A e Faarn, St fE dfaar wv
farT & WY}, a8 AR e &
ST 7Y wAT TR AW R QR
F oo 9 & @ swr s fag
FATF G 7
Shri Hathi: I do not think there is
this question at all. I think the Mem-

ber is unnecessarily bringing out this.
There is nothing of that sort.

Mr. Speaker: He wanted to provoke
some Members.

= gow 9 TgEE ([JNW) ¢
& gg T Srear g 5 a4 ae sone
& faq @@t v qfew ¥ e v
gaafa St FT A o, afx aY, ar
T o wfgsTfal § 2 sorrwa Ay
W T F fag | g SR
fod zq avarg § F1E T W IBA
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aret 7 ag feafa s dar g sw At
&Y g i agt gura fear mn o
T T ¥ AT T F AT G AT
= ?

Shri Hathi: As I said, a magisterial
inquiry has been ordered by the Goa

Government which will loock into all
this.

H gFTEER wer (fmi))
gl % A IEE g TH TR
Fdmafaw g | oF afvae segfeet
g wwfag 3, gEd qwfaed
I quigg § o A9 wigg FH-
aif@t gro gafgw & 9 oF, @
FIF A IfAAAT FT §3ATH ST &l &,
H g ST ARAT § fF |\ awr ¥
F1E 39 0% &1 war frar @ fv g9
At e & == F1E gy wfaw
& ST aTfE TH IFTX &7 T F FI
TATGAT AT AT T g 7

Shri Hathi: The hon. Member is
right. There are three different unions
and this strike and industrial unrest is
going on for the last four or five
months, since August, and I said that
for this purpose the Labour Ministry

has ordered the court of inquiry to look
into the whole thing.

ot wka fag fagrt (o) ¢
ag S et wERT FT IO & qF AW
TR &9 § 9 77 50 9 qTF
TRU g g T% form & 9 R
&ft & 91 g T 0 3% 2, A A
St FE R fm & g oft ag
fole g7 F@& I E ?

qEA REIRT : Her S X @ At
¢ fr afveefore zaeamd 1 3
ifamw%ﬂhagzam%ﬁf@é
i

ot T ¥w I (TREE ):
FT Hel FERT FT A FGAR Y 3
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[« waiax amza]
I FT AR AT § fr smi wirgd g
g oF 77 farmroar 4w A gf € A
g s aes fafweean gt
AT g3 1,397 R W gmfor g1 7
*qF AL AT |

=7 gy - 7T o faaer sy
NagdrgrRcic g

ot wy fomd (FA%) : ¥ 7@
ST =tgar g x5 %fF T wegl
FT &7 AT AT § T F AW 3,
AT 9T TG ATIT AT FAT§ A1 39 &
fr faxifaat w1 semR fFam smar 2,
380 § JraT AgArE i v avafeua
HeAY AT, T AT §, TG Fel
T A7 & W wA E; AW §
IHF HTL A 53 A1 uF 98 9
g afufa  gmer #13 OF AW
FTa8 19 & foe Far § faad g
weg= wfgfafadt § s g |y
T N F oA W R O e
W g ¥ faq frare www £

=t graY : WA F AR A Tgr A
g ferfa = T £, $ex afam g
TN T A fFmarr g AR Y
wq g foar o T § 39 a9 F
g & far dae fafasdt & oF g9
FATay FAE frgFa wv AT 1 gEY S
ITHY AT F AC H TF FEAN T
FTLOT 47 IGF fa7 I TH AT 1S HT99
¥ AT 37 T F FFT AT,
g fafreer ot 9w @) sfame

sife arg faerw S= WY §
Shri Shinkre (Marmagoa): The

Marmagoa harbour, almost a major
harbeur in the country, was completely
free from labour trouble. It is true
that this was largely due to the ruth-
~ss regime of the Portuguese which
prevailed there before liberation.
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This also cannot be denied that some
of the trouble that has been created
after liberation js due to rivalries
between the various labour unions.
And the fact lies there that....

Mr. Speaker: He should try to put
only a supplementary question.

Shri Shinkre: That also remains
there. The Congress-sponsored union
was the last one which stepped in and,
therefore, is comparatively weaker,

and as such some feeling has grown in
Goa......

Mr. Speaker: I cannot allow a
speech. He should ask for some infor-
mation. There should not be this kind
of introduction.

Shri Shinkre: That the Government
are not completely clean ang unbiased
to the labour movement and in this
very particular case also......

Mr, Speaker: The hon.
should put his question now.

Member

Shri Shinkre: I am putting the
question. What T have said is part
of the question,

Mr. Speaker: It cannot be so long.

Shri Shinkre: You may please ex-
cuse me. It is part of the question.

Mr. Speaker: He has put in so so
many things.

Shri Shinkre: In this context, }
want to know....

Mr. Speaker: That context alsp is
spreading somewhere.

« Shri Shinkre: In the context of that
may I know whether Government are
contemplating to take any steps to
ensure clean and fair and unbiased
labour movement at the harbour in-
stead of encouraging indirectly the
growth of the rivalries and thereby
trying to kill the non-Congress-spons
sored unions?

Shri Nambiar: It is a very good
question.
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Mr. Speaker: Is he quite happy

with the question only?

Shri Nambiar: We want to know
the answer also.

The Ministey of Transport (Shri
Raj Bahadur): It is true that during
the Portuguese regime, no trade union
movement was allowed, nor was it
possible in the circumstances. Trade
union activities, of courst, tried to
assert themselves only after the libe-
ration.

Shri Ranga (Chittoor): The hon.
Idinister is also making a speech.

Shri Raj Bahadur: I am only re-
plying to the question put by the
non. Member.

There hag bcen inter-union rivalry
and the strike was a result thereof.
A court of inquiry has been appointed.
The point is that after the failure of
the strike and the restoration of the
work at the port to normal level,
*here was some frustration in the
‘union which had struck . ..

Shri A. P. Sharma: It was the com-
muilist union.

Shri Raj Bahadur: Yes, it was the
<ommunist union.

Shri 8. M. .- ,_e (Kanpur): What
s happening in TELCO?

Shri Raj Bahadur: All these inci-
dents were an aftermath of the failure
of the strike. (Fnterruptions).

Mr. Speaker: If hon. Members do
not want to hear the hon. Minister
the hon. Minister might sit down.

Shri Shinkre: He has not replied to
my question.

Mr. Speaker: I am sorry if it has
not been replied to.

Shri Ranga: What the hon. Member
was -asking about was one thing, but
the answer given by the han Minister
relates to another thing
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Mr. Speaker: If the hon. Minister
is interrupted and he is not allowed
to answer, then what can be done? 1
was asking the Members to have
patience so that the answer might
come. But if hon. Members do not
allow the hon. Minister to answer,
then what could I do?

Shri Nambiar: On a point of order.
Shrl A. P. Sharma had stated that it
was a communist union. I say that
it was the INTUC which had created
trouble there.

Shri A, P. Sharma: Why should the
hon. Member be afraid of calling him-
self communist when he is a com-
munist?

Shri Nambiar: Why should my
hon. frienug ve atraid of calling him-
self as belonging to the INTUC when
he does belong to that?

Mr. Speaker: I have appealed to
the Members earlier also that unless
I have identified a Member, except for
brief interruptions that might be ne-
cessitated at some time, no Member
should begin to speak in this manner.

Shri Nath Pai (Rajapur): Have
Sovernment examined the veracity or
otherwise of allegations in very res-
ponsible journals both in Goa and in
Bombay that one of the root causes of
the continued ang disturbing unrest
in this very vital port of Goa is the
provocative and obscurantist attitude
adopted by the INTUC union....

Shri A. P, Sharma: No.

Shri Nath Pai:...... which pursues
a political policy with a view to dis-
crediting the only non-Congress Gov-
ernment in India?

Shri Hathi: I thought that inter-
union rivalry was only in that parti-
cular feld. But as I said, one of the
casues of this unrest is alleged to be
the inter-umion rivalry, and that is
why a court of inquiry has been
appointed.

Shri Ravindra Varma (Thiruvella):
The hon Minister referred to the
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violent incidents is Goa. May I know
whether it is a fact that there was a
total and sudden failure of power-
supply in Goa on that day, and if so,
whether Government are in a position
to state whether that was due to
sabotage or due to one of the periodi-
cal failures of power-supply from
which the Union Territories suffer?

Shri Hathi: The street lights were
damaged because of these
acts,

Shri K. C. Pant (Naini Tal): May I
know the total loss of foreign exchange
as well as demurrage incurred on
account of this strike?

Shri Hathi: I have not got the
figures with me, and I would require
notice for that.

12:26 hrs.

RE: SUSPENSION OF MEMBER
FROM SERVICE OF THE HOUSE

(Dr. Ram Manohar Lohia)

Mr. Speaker: Shri Kishen Pattnayak
has written to me that he wants to
raise a point.: He may raise it now.

st fom qemw  (FFEEqR)
qee WREg, § AAT @ee, =o
TR FAIGL AfEar, } w9 gE quiae
F AR 7g ATET g FAT TMEATE |
T F1 qear faw affeafan) § g€, 57
afefeafadt ¥ 1 ogq §—u= & d9g-
F A FT QA AT @A L A
fardard .

T % A9I-FE HAY F IH FT
graee g, 9 WO 4 frgeEas &y
sEitew # faemm 1 4 femrER @Y
fafete geamedr #adr @t fod
I FIQ U IEM GG 1 g [THATET
fear a1 f% =10 Afgar & s=@ &
IR # 7 arrE F aq7E, T N A F
JYeq F I Y, ITT 7 FT L I |
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qEA F g IRW g T94 far v,
AfrT g7 =9 7T 9 Y g A
FAT| ST IR TG R qg T fan AT
1 IG T FT T F@A™ FY e
FB T AT AT FT A |

A gag-wE HA FT qH AT
qrgEr faraerd, @ Wt § gray
wd gu # wgm aga § 5w
THANTT I T 1 31 257 J AATAT g 1T
R FE-FA FeAl ¥ N F= feav av,
ST THT H A4 F fA9 ITHR1 7GR
fFar graT, @ &9 F1 FEAT T AT
o oY 9T g5, IEwr T 3w
faem #T & |

& wrgar g f ww g@ gfee & &9
# geaT #1 3@ AR a8 Twhy 7 ¥
A% g gag-Fd w7 & & AT &,
F &1 gl #1 a7 FI AT gag-
F4 A ¥ FAG WA

wgW  WERT e a%, §69g-
FTH Fl T ATee® §, I FT FqE Q¥
waade [ o fafaweT are 19
s AEa !

Tew™ wAt (s wwy) oS
g

wEgEr WEEA: g a6 A JEY
2, ag & & & Jww T faar ar o
#Y w1 o gEAT F Dfww w oA
fr ¥ QW1 a1 faegd mOTRRT € |
&9 Y HaeT foaT 74T, 98 9 e &1
t—r g & AR 7 a8 faderd
a@ o< an & o o qwRe & T R,
& iz 71 F 5 7@ 196 A 7T
| FAET F WA qg TEQE T
o #r g & e 9e SR wfaeT
& foar & 1 fafreex @ge s @@
%, Sa¥ qar == Ja 5 F4r are-
a1



